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ORDER (ORAL)

hon'ble Mr. Justice A.P. Ravani

The oontohtlon that the petltlcher has been
wrongly failed in the trade test, has no merit.
The petitioner has been working as Chowkidar. The
argument that the work of Work Assistant has been
taken from the petitioner all throughout the service
of 12 years cannot be believed. We have been shown
the zerox copies of Register, in which the work
performed by the petitioner has been mentioned.
It shows that the petitioner has been doing the

.  work of watching certain things (Dekh Rekh Rakhna).
,  The contention that the phrase 'Dekh Rekh Rakhna'

means supervision, cannot be accepted in the facts



Circumstances of the case. Moreover, >th^
xs nothing to Show that the duty of the Work Assistant
IS to keep watch on certain things On tho

yn contrary,

duty of Chowkldar would be to beep ™tcb on certain
things. The english translation of Chowkldar would
he watchman. I„ yjew of this fact, even the prayer
lor regularlsatlon of the applicant 6« the post
Of Work assistant cannot' be granted. There is no
^^^stance in thp* rh^+*-i ■4--tpetition. Kence, the O.A. is
rejected.
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